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Outsourcing of employees in railways

1*70. CH. SUKHRAM SINGH YADAV: Will the Minister of RAILWAYS be
pleased to state:

(@ whether it is a fact that Railways are conducting an assessment in its
Departments to ascertain the places and the number of employees that can be
outsourced;

(b) the number of employees working in Railways through outsourcing and the
details of social security schemes applicable for benefiting these employees; and

(c) the minimum and maximum salary fixed for outsourced employees in Railways
and the actual salary that these employees are getting?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(@ No, Sir.

tOriginal notice of the question was received in Hindi.



64  Oral Answers [RAJYA SABHA] to Questions

(b) Information in regard to number of employees working in Railways through
outsourcing is being collected and will be laid on the Table of the House.

Adherence to Social Security Schemes (i.e. EPFO, ESIC etc.) as administered by
Ministry of Labour and Employment is being ensured through General Conditions of
Contract.

()  Asspecified in “General Conditions of Contract” (GCC), Minimum wages are
being paid as per the provisions of Minimum Wages Act, 1948.
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SHRI ANGADI SURESH CHANNABASAPPA: Mr. Chairman, Sir, first of all, the
hon. Member should remove this from his mind that we are going in for any privatization.
We have told this many times. Outsourcing is being done for certain works by the
Indian Railways. For those works, whatever employees are taken, the Shramik Kalyan
Portal is there. In that, all the detais like, names, address, age, etc., is there. We insist
all the Departments in the Railways to upload the names of the people who are doing
these outsourced works as per the contract. There is a specified ‘General Conditions
of Contract’ and the minimum wages are being paid as per the provisions of the
Minimum Wages Act, 1948. So, they need not worry. In the Shramik Kalyan Portal, care
will be taken, especially regarding employees’ PF, health, ESI and everything.
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